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741 Licensing of Trades

Frequent complaints had

8 mistake.
1o (Government

teen mude against tl
;g)l‘ not placing tho North-Western
‘ravinces under the Nen-Regula-
tion system. [lis name had been
mixed up with thoso complatnts. Very
;’eccnﬂy a complaint of this nature
md appogred in & paper onjoying o
very large cireulation. Now what did
3‘0 Council suppose W43 ¢he origin of
‘C.Con.lp!aint 7 Why, the dearness of
grain in & particular Jistriet, and the
inability of the ruling power under tho

Regulations to make it cheapor ; wherens
ho made

it was conlended by
3‘0 complaint that,
been Non-Regulation, i
Ject to the Reguintions,
rities could have interferod and com
pelled the grain merchants to eeil ab
what might boe deemed B reasonable
price. 1o (Mr Harington) _very
‘1“[“01\ doubted  whether the Right
onorable Gentleman opposito would
concur in tbese views.

0 Tun CITAIRMAN
"0 Biil brought in DY
able Member for tho
f,”‘ Provinces, Who
n’m" a Member of Go

ﬂ“‘ read a third time, no¥ did it receive
b‘e Governor-Geoneral’s assent
ccome law. 1o thought it propor t0
make this observation, Decauso he
thouglit it ought to bo anderstood that
no loeal Governmield ght to

n ¢t had 8 rig
ke any law or to

. act upon a law
introtuced into this Council, whether
not,

:i was read a second thne OF beloro
llmlwas read a third 000 and passed
n had reccived tho Governor-Ue-
eral’s assent. Under tho ©3 lanation
%’;zcn by tho Momber of tho Exceutive
sim"ernmcut hat io reality no oppres-
(;h‘x had taken plnce ho would _not

jeet to the proposition of tho Right

Honorablo Gentloman § grmothing
umst also bhe

dono to in Temnify the

})H:R(‘Al's of Qovernment who lmr!"ho
At no doubt, acted 11 good faith,
of ough in an crroneols agsumption
8 power. With this view he woul
"ggost that the Clork of the Coun-
f;ﬂ bu. requosted to draw up M in-
lgxl‘lnmy Clauso to bo inserted in 18
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Tue CHAIRMAN’S Motion was
then put and carried, and the Section

as amended passed.
Sections COXLIX and CCL were

passed a8 thoy stood.
Section CCLI was passod after a
Clause 7.

verbal amendment in
Section COCLIL was paseed after
amendments.
considoration of the

The further
Bill was postponed, aul

resumed its sitting.
The Council adjourned at 10 o'clork,

on the Motion of Sir Bartle Frere,
till to-morrow, at 7 o'clock in tho

morning.

d the Council

e

Tucsday Morning, July 3, 1860

PrESEXRT :

Chiof Justico, Vice-President,
n

the Chair.

The Hon'ble tho
. i

ple Sir H. B. E. | 11. Forbes, Eeq.s

Hon
. Frero, A. Sconco, 1ty
Right Hon'ble J. wil- e

Hon'ble Sir M. L.

son,

|, B, Haringtom Teq., Wolls.

LICENSING or TRADES AND PRO-
FESSIONS.

WILSON moved that the

resolve itelf into 2 oin-

Bill ¢ for the Licensing of

and Professions,” ant

that the Committee be instructed to

consider the Bill in the amended form

in which it had been rerommmulcd
Committeo t0 be passed-

by the Selvet
assed after verbal

Mgr.
Couneil
mittee on the
Arts, Trades,

Agroed to.
Seetion 1 was P

amenduenis.
Section 11 provided a8 follows : —

« From and aftertho anid day of
who shall enpry on sny Tawful

every Derson .
Arb.y T'radle, OF Profossion 08 bercinafter de-
soribed. shall be raquired tako out such
L.iconne a8 is in schedule A 0 this Act annex-

a8
> diroct 1, 1 mely =
ed directoct, N¥ \{ho shall €

i Jigory Jrovson Vi !
or Trade, having forits olject the procurent
of gnin 10 guch porsol L

or Asmmociation oF hody
A

arry on oDy Art
ont

rt or Trude
a Compnny
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India ; or constituted or regulated by deed

of settlement or other instrumeut :

“ Lvery partnership of persons who shall
carry on any Art or Trade for the procurement
of gain to such partnership :

“Tvery practising Barrister, Attorney,
Vakeel, and Mookhtear ; every Member of- any
College of Physicians or College of Surgeons;
and every Medical Graduate of any University
ot College, not being in Her Majesty’s Army
or in Her Majesty’s Indian Army ; cvery
Architect ; every Civil Enginecr.”

Mg. SCONCE said, he had strong
doukts as to this Bill, both as regard-
ed the time and manner in which it
was proposed to the Council to adopt
it, He had no oljection to accept a
system of specific licenses, such as
licenses for dealing in tobacco and
other employments that might be men-
tioned ; but as the Bill now stood,it way
far from being so. Looking to the
classes of persous proposed to be licens-
ed by this Bill, and the scale of rates
chargeable, and connecting the Bill with
the terms of the other Bill which had
not yet been passed, he desired to take
the sense of the Council on the system
advocated by the majority of the
Select Committee. Ilis first objection
to the Bill was that it was useless.
We had just been considering and had
almost passed the Income Tax Bill,
which presented the amplest and most
satisfactory data for levying a tax on
every man according to his means. If
you were ratisfied that the machinery
of that Bill was quite adequate for the
purpose, it sccmed to him that the
adoption of any arbitrary, indetermi-
nate, and unueces-ary schieme of this
kind was altogether unworthy of the
Council. It would amount, in fact, to
a double Income Tax. By the Bill
that they had been lately considering,
they would tax incomes down to 200
rupecs o ycar. Tliey had spared no
pains to jerfect their machmery for
that purpose, and ho for one believed
that a tax of 2 per cent. on smaller
incomes and 3 per cent. on higher was
the utmost they should exact. But
at any rate, having perfected their mea-
sure, were they to abandon the means
of taxation which it aflorded, and
devise another scheme to bring in
more money ?

LEGISLATIVE COUNCIL.

and Professions Bill. T

We ought in the present state of
things to have the utmost as&smrim}ce
that we were not going to tax i
people more than they could bear, &%
no adequate justification, he th.Ough_’
had been offered for adopting this * 1
ditional project of taxation. e ]m[l
said that this Bill would be imposin8 s
double Income Tax. His meaning ¥*
that, if they levied four or ten Rupee®”
year from parties whose income mlloune g
ed to two, four, or five hundred rupé
a year, such license duties wouw'® '
cquivalent to an additional tax uP°
N 15
income of two or even five per cg"on
Thera appeared to be no diS!anli
made between a Bank in thif Cer.
and a Native mahajun. The latter?
haps earned two hundred RUPeesom
year, and to take ten Rupees ffi]e
that man was most unreasonable, ¥ lnd
the former might carn many th““s?‘vc
Rupees a year, and would be Ch“”;
the same amount. So was it the Zm'
with many others. ‘Tho measure Sean
ed to him impracticable in ii:sself}ec
was drawn without any adequate
to secure tho fair administration ¢ ree
1le must certainly deprecate al Suld
pudiate such a system, which W
bo a source of very greab hm-daslupthe
the poorer classes, It prescute® o,
most unsatisfactory data for 19"); o
such a tax, while in the Inculn
Tax Bill we had, it must be Pre " ¢
ed, the most legitimato gtandar A
assessment. If by the lxlponlo e
Bill we did not raise suflicient 1' s
nue, the alternative was manifes take
might raise tho rates, we might dho
2} or 2, 8} or 33 por cent, Mo
thouglht no one could hesitale P& p
that modilication of the Ianlr{eﬂioug
Bill and the arbitrary and mJ‘r dis*
assessments of the Bill now unde
cussion. He would not hﬂrnz q b
people with two Bills, if one coq‘ the
made to suffice. 1o would 25 f
Council to consider what the for the
the Bill was. 1t wasa Bill = s
Licensing of Arts, Trades, 88 =1 o {0
sions. Tho object seomed 0 ° gl
bring within its scope m‘“z“":’ and
dealers or tradera of every c‘d 18
whole-sale traders, and small nuvnriol‘S
manufacturors, There Were - .jouf
descriptions of people of very

-
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mé'f:mfstances. Then as to the mem-
st ;} a profession, ’the names of the
ki 01\11‘ were Barristers, Attoroeys,
"Cqui:kzl’ and Mookhtears, who were
B eB to pay ten Rupees a year,
and aaV arrigter had to pay ten Rupees,
pees Nake:el had also to pay ten Ru-
2 Vz;k Ao.dlﬁ‘erence was made between
uiee(lx'l in a Sudder Court and a
shoul in n.Moonsltf’s Court. But he
- titlsay’ if there was no fliffererlce in
i thej €y there was a xpaterml difference
in th; incomes ; for instance, a Vakeel
thousy dSudder Court made 8some
in “1\’% s o year, while the DPleader
o ot oonsiff’s Court earned, it might
e . more than five Rupees a month.
tue atshthe purpose of this Bill to
ty's T, ¢ same tax from Her Majes-
gk aw Olficers in the Supreme
g a& from the humblest Pleader
Mere] oonsift’s  Court. He was
~Tely pointing out the imperfec-

lon v g .

s isu?f' the Bill. "Then there was a
Mo()klcttm“ between a Vakeel and a
may s ear—a, Vakeel wasaprofessional

b n’owhoﬂe legal status was laid down
Vag mful law ; whereas a Mookhtear
Suel, ]ﬂgent, and there were not only
Collrtsnen habitually attached to the
Zemiy ], but the personal agents of
alyy, S were Mookhtears, and they
ho} ’i.lme“ merely distinguished by
alyg hag a power of attorney, would
The m"e to pay ten Rupees a year.
Ox'n(im possession of a power of

0 be ".)i’ would render a man liable
fession clasged as a member of a pro-
Pect g It was impossible to ox-
to gy uch people to pry. Then, as
rehitect, ho was a Member
Profession. There were few

ion ‘(’)“_tﬂ, nceording to the realaccep-
thel‘ew the term, in Caleutta, where
Byg ¢ ould be no difficulty about them.
ey, it We went beyond the Presiden-
Uiey sl“’“ﬂld be hard to say whom
it 8‘0“1" call an Architect, unless
T, Asal rajmistry or house build-
hio d‘)ubtle liad niready said, he had
to g that they would be able
ey ,l‘lt in forco in the Presi-
8oipg diq??v“s» but in the Molussil
B g 4, culty would be experienced
“Mas(,r;) classification as to who was
Whig), it-,uud who an Architect ; besides
11 would be very hard to make

Tehig
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gsuch men pay ten Rupees a year.
Then as to the Banks and Mahajuns,
the inconsistency was as greab. The
Bank of Bengal, as he said before,
would be required to pay ten Rupees
anda native Mahajun the same. A Bill
which attempted to assimilate both
must be most unjust. Could we honest-
ly, justly, or conscientiously take from
a person ten Rupeos who earned only
one hundred Rupees, and the same
sum from a person or a Company that
earned thousands ? it was impossible.
He was not quite prepared to go
through the whole Bill, a8 he was nt
aware that the Bill would be proceed-
ed with this morning. The objections
he had made practically applied to
other classes as well. He was ready to
admit that means miaht be properly de-
vised for reaching incomes below two
hundred Rupees ; but he must say that,
for the reasons ho had explained, he
was averse to the present moasure
being proceeded with in the form in
which it was now presented to the
Couneil.

Sz MORDAUNT WELLS said, le
confessed that he ontertnined much the
same objections as those taken by tho
Honorable Member for Bengal in
relerence to incomes of Rupees two
hundred. Hesaw no reason why a
man esrning  two hundred Rupees #
year was to pay seven per cont. ou his
income, while mauy who had the means
of paying more would pay the
game tax. 1o would instance the
M.-dical pro‘ession. A Surgeonin the
Presidency with a large practice, per-
haps earningsome four thousand Rupees
a month, would be called upon to pay
ten Rupees, while a man who had just
come out and hardly making two hun-
drod Rupees & year, would have to pay
tho same amouut ; the inequ ity Was s0
voiy great, that he could h‘ardl'y believe
it was the intentin of his Right
[Tocorable friend to pass IthG'Bill_in
its presout shapc. A tax of this 'k}nd
would fall ten-fold on a man striving
hard to make two ends mect, a8 it
would be five p reent ou hsinzome,
while it w uld be searcely anything on
the other getting four thousand Rupees
o month. He thought this was esson-
tially £n injustice, and he would suggest

n ]

see
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to his Right Honorable friend to make
a distinction. He saw no reason
why Members of professions, whetler
Bar:isters, Architects, or KEngineers,
ghould be liatle to the same tax. e
was no* prepared to say that he was
opp-sed 10 this Bill as a whele.  On
the contrary, he was convinced that it
would 1each many incomes which should
be taxed, but which would not come un-
der the Inceme Tax. He remembered
that Sir Robert Peel wished to carry out
the Income Tax so as to touch the
artisan, 1Le thought that the small ma-
nufacturer and artisan was better able
to pay than a man on £200 a year who
had to keep up an establishment,
The only class of professional men
who were taxed were a very small
body, who were called Special Pleaders,
If they numbered go large a body as
the Barristers, he was certain they
would not be taxed for a day. He
believed the Special Pleaders numbered
about fifty or sixty gentlemen. It
was always considered a most unjust
thing to tax those men when a Ba rister
was not subject to the tax. He did
not remember that any others of the
legnl profe-sion were tased.

Tue CHAIRMAN.—The Attorneys
were also tax. d ?

Sik MORDAUNT WELLS.—Yes,
but under very peculiar circumstances,
and on quite a different principle.

The reason why Attorneys were
taxed was, because they derived certain
exclusive privilegesns oflicers of the
Court of Qneen's Beneh. No such
privileges  were enjoyed by the
Medical profession.  He would ask
why they should not introduce some
p inciple which would secure unifor-
mity, and that was every thing in
legi-lation.  Why should they take
from a men ten Rupees when he
could not afford it, and if compellt d, ho
must give up some necessary of life, or,
in other words, he must necessarily
deprive himself and his family of
many little comforts they might
stand in neced of. Following up
tle argument, if they were to take
two per cent. from a man’s income
who lived up to the last farthing, and
who had no margin left, what would
bas the consequence, but positive

Sir Mordaunt Wells

ruin ? He could not be let off a8 #
man who had to pay rates at home %
who was discharged ~therefrom becat®®
he was absolutely poor. Was it wort
while, for the sake of a few Rupces to
drive a man to such a state? ke could
not, as a Legislator, sanction such .”'
principle.  Before he gave his supp®
to the Bill, he would wish to se¢ !
imperfections corrected. Ile would 8%
the Council to consider the very gr¢®
hardship they would entail ou I’Onz
people. Wo must remember %
there existed here and elsewhero o
siderable opposition to this Bill, AL
the representations which had bee?
made by the people here, he MU’
say, had put them forth very moderat®
ly indeed. What he wished to Suggess
to the Right Honorable gentleman ¥~
that he should not tax people whose ! g
comes were only two hundred Rppefo
a year. It would be worth whil®
make this sacrifiee in considersti
of the relief which it would 8fo™
to poor people. Ten Rupees ‘,’V,"‘snt
pound, and u pound was a signific!
sum, It would enable a m&P -
buy a pair of boots or a hab Orr
would pay for a fort-night's b“zﬂl('
In conclusion, ho said that he Wo! i
sooner sce the Bill thrown oubs thﬂlb
allow it to pass in its prest!
form, her
Mgr. WILSON said, it was rath g
unfortunate that the two Bill
happened t» bg discussed at the o
time. Ifthe License Bill had bee ies
law of the land a year ago, the u“""m“ld
which had been pointed out w.O”,
not, he thought, have been ﬂl’l”“ehu;
But it was purely by an accide fore
the two Bills happened to como &, .,
the Council at the same time. “'uml
he introduced the Bills, he (‘xl)lm'usb
how one weasu'e would bear “gf"
the other. The principle adOP““. in
him was nearly similar to that 1070 f
force in Englind, All messu™™ .
taxation were distasteful to tho pc‘)?te-
and he was aware of the greﬂ” C,x,ntvt
ment which such taxation hac Cl:b be
in England. This was what P50
expected in every

ne

country:
Ilonorable and learned Judg? ecith
stated as a precedent that the L;,lillrolll
P’leadors in England wore cxew Pt
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:}ig g‘EX, in which he was corrected by
Ehe onorable and learned Chairman.
3 lldnr.Y the Honorable and learned
. lebb could not have forgotten that,
l‘oun hthe Income Tax Bills were
e Et‘,t before Parliament by which
oy torneys were made to pay £15
ol unum as revenue to the State,
oppoqﬂtl‘?nuously. they endeavored to
made‘? it. Motions were annually
o I Parliament by Lord Robert
& venor for the purpose of repealing
iy provision. He (Mr. Wilson) cer-
00“3' never remembered more extra-
e(,nbpl'es.iure than that which had
rought to bear on that question,
tiv@g‘"'ﬁh every one of the representa-
ia{licl{l 1zu'hm_nent, wheth-r Tories,
W als, or Whlgs, the Attorneys exer-
with tui most important influence, but
s Carm“‘ united strezn.gtl\ they failed
‘O\Vevry their opposition. In 1854,
am )e", the tax was reduced by the
"Ou(h Bill, which he (Mr. Wilson)
o it in that year, and since then
Sm“;tor had been set at rest.
S MORDAUNT WELLS —That
- ii‘“‘t before the dissolution of
I ment,
af;er‘;- WILSON said, no, it was just
eginng general electlon,'und at the
Bory ng of o new Parliament and a
uinistry, Then again the learncd
itog& “‘ﬂd enterad at great length
» tuxL question of the incquality of
the l\ur,dm"d had pictured very vividly
Who ship of nmlnl_\p; a man pay tex
Rup‘ L\xm on the receipt of two hundred
Mrog \:tt; year. 1o did not entirely
m"'“(‘d‘fl' all that his 1onorable and
“Ow‘t .l'yz.ud had said, for he must
coulg hmt in England the liwyer who
bep ardly pay the rent of his cham-
 Yeap, u“,l“()bhge_d to pay his £15 per
“ngull.le ]l.ox}orublo Member for
of By ,“{‘1 mentioned nbout the Bank
a u)'{'z“ having to pay the same a8
Wiy ‘;-‘)“" or Nutive money-lender.
umnu’us lt'{’ Londou Banker paid ihe
as gy, 10 country Bankers Then
Whog, Xempting fiom this Bill those
Peeg o ““Gomes were two hundred Ru-
1wy )’l‘;ur, all he would say was that
]lurde Ot inflicting any very great
le v, PO any person, for this reason,
fop i: ‘l“’llly have to pay two rupees
icense  anuually. A porson
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who carried on trade snd paid taxes,
had the immediate advantage of those
taxes. But this Bill would not apply
to soveral persoms. It would only
applv to those carrging on a trade or
profession, who had tho benefits aris- |
ing from the success of improved
fison] measures and the general pros-
perity of the country. It would not
apply to any Clerk or to any person
deriving his income otherwise than
from a trade or profession. The Ilo-
norable and learned Judge then said
that the Bill made no provision for the
relief of persons who were reduced to
a state of poverty. But if his onor-
able and learned friend would refer
to Seetion IX, he would find that tho
Collector was authorizod * to exompt
from payment of the License Duty
hereby imposed, any person of whose
inability to pay for the same he may
be satisfied,” and the person so ex-
ecmpted was declared not liable to
take out a liconse uuder the Act.

Sz MORDAUNT WELLS here
oxplained that he did not put the
caso of n paupgr, but he alluded to men
who carned two hundred LRupees o
rear.

Mr. WILSON said, it was only in
the case of panpers that relief was
granted in England ; whereas in the
case of o maun getting two hundred
Rnpeesa year, thereseemed nonecessity
of affording relief to him. If a man,
what ver might be his incomo or po-
gition, had an income, he must pay his
tax. 'There waa no difficulty in pic-
turing hardships.  'There was 1o tax
which did not expose somo persons to
very greab hardships, and did not give
rigo to somo Jissatisfaction, Wo must
Jook to the ellect of the mensuro ug
whole. ‘The object of this Bill was
to impuse 2 peneral license fee on
Trades and Professions, which should
be permancut in ity character. See-
hat the opesation of two taxes
might inflict hardship, it was  pro-
posed to fix & small uniform  rate.
1Tad we attompted to plac_e it on the
income, then he agreed with the Ilo-
norable Member for Bengal that it
would have been better to include 1t
in the ITncomo Tax. Wo.thought it
proper however to mauke 1t geueral

ing t
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tax, and one so moderate, that it would
not press hardly on any class, As
those who receive below two hundred

Rupees could not be included in the
Income Tax, he thought by this means
to reach the whole of the large body
of small traders whose incomes might
be below two hundred Rupces. Those
who heard him knew that that class in

England paid a great deal more by in-
direct taxation, by which means no less
a sum than-forty-two millions a year
were realised—and Customs Dutiesand
Ixcise upon the common necessaries
of lite, such as Beer, Sugar, Rum, &c.,
were very high, so that in the aggre-

gate & very large sum was realised.

‘Without some such tax, there was no

means of including in a general taxa-

tion the great bulk of the population

who were deriving the benefit of Bri-

tish Rule, but who would be exempt

from the Income Tux. He thought

that the Council had already agreed

tothe principle of this Bill. As to the

rates proposed tobe charged, it appear-

ed to him that to a professional man

rising in practice, ten Rupees a year was

avery triflingsum,and would be amatter

of very little importance. He would

therefore ask the Council to consider

this Bill as a whole system, and unless
a strong case of practical oppression or
practical inconvenience to particular
clusses were made out, he would ask

them to consider carefully before the
principle of the Bill was infringed.

No doubt ten Rupees would deprive a
man of great many luxuries, but good

Government was also a valuable thing.
He (Mr. Wilson) did not think that
it would really be any hardship toa

Banker or a Medical or other pro-

fessional man to pay a license fece of
ten Rupees a year.

Sik MORDAUNT WELLS would
simply remark that in many of the
Calcutta dispensaries and hospitals
there were medical men whose incomes
were very small, and ten Rupees would
be a large sum for them to pay.

Mn. WILSON resumed. All he
had tosay was that with regard to the
whele of the financial measures of Go-
vernment, after forming the most
sanguine expectutions of their result,
and after making the most extensive

Ar. Wilson

caleulations of reduction of expend:
ture, it would be with the greute-":
possible difficulty that the Governmel
would be able to bring about a flﬂ““;
cial equilibrium. He did not say tha
that was any reason why they shov
inflict hardships or injustice” on 1Y
class. 1f the Bill nas suscepd
of improvement, any modificativn?
whioh might be suggested with tha
view would be gladly attended to 88¢
carefully considered by bim. 10
hoped however that the Council wows,
regard the Bill, not as a matter °
choice, but one of necessity, and .t’o
would only remark that the nccess! by
which existed in February was Bt]u
greater now. Flattering as had 0o
the prospects held out by persons W]s_
had no means of knowing the real necc
sities of the Government, he could o8 4
assure the Honorable Members t‘lmt.1 -:n
nece~sity was still greater now tl‘iu
he (Mr. Wilson) believed it to b
February last.

Tun, CHAIRMAN said, he 4L
agreed  in the observations % lnt
had fallen from the Honorablo "]
learned Judge. 1le would, 1 ©
first place, ask, what wus the Ol‘Jucons
this Bil P Waus it to provent Fe'™
from carrying oun a trade or P""w?sw
who did not take out u license, oF 4180
it merely a fiscal mensure 10 lnut
revenue 7 He apprehended 1t wasr'mt
t'e intention of the Bill t.o‘-g,.oﬂ
licenses or to place any rcsttlcmf’jl #
the granting of tbem. To tboﬂ
Barrister or Physician that he -fhout
not exercise his pr()f'esSI(1111wl ot
getting n license from the (/0“" 1)
was smply absurd. It llppeme venl
him (vhe "Chairman) that the thb
object was to get money, tmuc
he thought might be d neis ® g
less off nsive mode, than by putb ot
ing with a pawn-broker or & P ool
Ho would sugg st that every o oip
should have o certilicate, as Wi "= Ag
a matter of precedent, how cVC"’,l cer
peared to him thut the Attornoy "
Now if he (the Chnirmuu),wcr ot0
Parlinment, he should cortsMV “yuo

v
first class Merchaut on the samé Jlat
on
Eng'and with regard to Abbornis: .
ob 19
tificate Duty was a most wiju®® o
ageiust their being subjecb
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t
: “X,t for he considered it very unjust
exemai them when Barristers were
gt‘ntlg ed. The Right Ilonorable
a e"ul'han had instanced the cnse of
“Car%el gentleman struggling hard, and
il Y able to pay for his chamber,
& ?tlmade to pay the tax. Now
why t!‘e Chairman) did not see
16y should follow the example
Such (é(_)mpel a person placed under
Pring; )lll‘(‘umstn.nces to pay. On what
t pul ¢ were they to force a person
he fg’cwlth starvation staring him in
You ure and to tell him—“1It is true
to gete striving hard by your industry
help 1 Up in the world, but we cannot
5 you must pay the tax?’ The
no‘?’hy Barristers were exempted
Lrey eh_a"d was, because they had
lag o nfluence in Parliament. They
8 Attorney General, Solicitor
al, and the Lord Chancellor.

thelff MORDAUNT WELLS.—And
Ty 088, t00.

dig 2 CHATRMAN continued. ITe

ple 1o 0 20Y difference in prin-

Ing o elween = taxing a Barrister

L Attorney. If the Attoruey

o . 8

dig %(l?;l B‘m}’. peculiar privileges, so

the Bar Sarrister, or if it were said that
s i:lster had to struggle very much

Sua|)

e

?eﬂﬂo'n

ener.

St outset in practice, it was
80 the case with the Attor-
Wi + barrister was exempted ; on
Wag Principle wag an Attorney taxed ?
Blvg op 1 oMUSe an - Attorney was often-
Wopyg LWirious to soeiety P 1f so, he
or P&thsuy’ don’t allow him a license,
aty) o dow’t give him any certificate
eﬁhomdfi did not sec however why
the oo V@ singled out from among
Benglg, ™ The Right Honorable
ttne Quzt“ referred the other day to
leirm:‘enﬂ Proclumation. He (the
Yerg t:‘) would ask him, why
F_lnce O‘Hmﬂt?r‘gi and merchants to be
lang - 2 different footing from Civi-
eiut(,omﬁel's. If the License Fee
Song 10’1(16(1 to be taken from per-
c.‘)lnev\m( would have to pay the In-
tom gy 2. Why should it ot bo taken

t g, ke ?
Yo BUed to Lim that this Bill
trl(lus o ¢ @ bonus to property over
Q? i fllu‘L] & would givo this privilege
b'lusu he 1101([6“ or o landlord, not be-
Chefy 0.““1_ doune anything for tho
tugy ¢, Yociety, but because ho hap-
¢ the son of a particular
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father, from whom he inherited his
property ; while the professional man,
who lived by his own _industry, would
De obliged to pay, This, it appeared
to him (the Chairman), was tax-
ing the bees and a'lowing the drones
to escape. Again, he did not see Why
this Bill should omit to tax a Civi
Servant, or a Judge, or a Member ot
Council. Therse were men who could

afford to pay better than the poor

artisan. Were they exempted, because
they were paid by Government ?

As ho said before, there was no occa-
sion to grant licenses. It was not for
a Collector to say to a Barrister or a
Physician applying for a license—* In
my opinion you are not qualified for
the profession in which yon are or
wish to be engaged.”” In Eugland
licenses were granted to pawn-brokers
and others during the Sessions. lle
thought it was necessary that a pawn-
broker should have a license. If it
turned out he was a receiver of stolen
goods, the license might be taken away
from him. He knew not why hawlkers
and pedlars were taxed ; probably be-
causo they were not properly repre-
gented in the 1Iouse of Commons.

Then, again, the definition of a pro-
fession as given in the Bill included
«every Member of any College of
Physicians or College of Surgeons,
and every Medical Graduate of any
University or College, not being
in Ier Majesty’s Army orin lMer
Majesty’s Indian Army; every Ar-
chitect ; every Civil Engincer.” 1o
did not sce why DPhysicians, Sur-
geons, Medical Graduates of Universi-
ties and Colleges in Her Majesty’s
gervice should have tho privilege of
being excluded from the tax. Nor
did ho see any reason why an Army
Surgeon, who might be engaged in a
very extensive private practive in Cul-
cutta, should be exempt, while the un-
fortunate Medical man in charge of a
Dispensary or a Chemist’s shop, who
was striving hard with starvation
staring him in the face, would be taxed.

Mn., WILSON said that, though
it was not provided in the Bill, it was
intended to tax Army Surgeous if they
carricd on & private practice.

Tug CHAIRMAN continued.

Then every Civil Engineer was
to be taxed, because he was an uncove-
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nanted officer, while the Civil Servant
who eame out under a covenant was t»
be exempted. 'Why, again, shonld not
a Colonel or Major.in the Army pay ?
‘Why should Officers or Commanders in
ller Mnjesty’s Navy be excluded, while
the carpenters on board their vessels
or artisans in the Government Dock-
yards were to be subject to the tax ?
He did rot make these observations
with the view of throwing sny ditli-
culty in the wny of the Right ITonor-
able gentleman ; but he would suggest
to him the propricty of so altering this
Section #8 to make it applicable t»
any person exercising any business
or calling whatever,

Mz, WILSON said, the lateness of
the hour prevented his making a re-
!I)ly, but he would only remark that the

[onnrable andlearned Chairman’s sug-
gestions were worthy of cousideration,
and were so far different in character
from those of the Ilororable and learn-
ed Judge (Sir Mordaunt Wells) and
the Honorable Member for Bengal,
that, whereas the former were caleu-
lated to increase the revenue, the
effect of the lutter would be to decrease
the revenue. With regard to the
Honorable and learned Chiirman’s
allusion to the exemption of landh1d
ers from the operation of this Bill,
he (Mr. Wilson) thought it proper to
mention that it was not considered
advisab'e to tax them any further at
present,

The consideration of the Bill was
then postponed, and the Council re-
gumed its sitting.

The Council adjourned at 10 o’clock,
on the Motion of Sir Bartle Frere,
till to-morrow moruing at 7 o’clock.

Wednesday Morning, July 4, 1860,
Prrspnr :

The Hon'ble the Chicf Justice, Vice-Prexsident;
in the Chair.

Hon’ble Sir H. B. 1. | 1. Forhes, Lsq.,
Ifrere, A. Scounce, Exq.,
Right Hon'ble J. Wil- and
gon, Hon'ble b5ir M. L.
11 B, Ilarington, Esq., Wells,

ARMS AND AMMUNITION. '
The Order of the Day being read for

‘'some extracts from these Pl

the adjourned Committee of the whole.
The Chairman
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COUNCIL. Ammunition Bill.

Council on the Bill ¢ to make pCY'Pet"::
Act XXVIII of 1857 (relating 80 ¥
imnportation, manufacture, and salo ;
arms and ammunition, and for reg¥ &
ing the right to keep or use the sam® L
the Council resolved itself into 4 ,(’010
mittee for the further consideratio?

the Bill.

Tus CHAIRMAN said, whteh’;
this Bill was last  before p
Council, he endeavored to draV¥

a Section to enable the Govemﬂf’é‘
to disarm certain districts. Thatkcd
tion had been printed and Cil‘cumten’
but since then he had mad‘e_sfln_
slight alterations, and it was his1! e 4
tion to move the Section in its P

form. Since last Saturday 90‘“ctlce
pers had been brought to his u:io"-
which had escaped his recollec”

He alluded to certain commu‘uwntl 0
roceived from the Lieutemml&-(_}”Ver1 n
of the North-Western L’r()Vmcesorts
the subject of this Bill, and P
from certain Officers of GOVe",mll of
upon the working of Act XXVl rend
1857. To his great surprise, ‘gr ;
? ondﬂy
nput?
ishﬁd

pa

the Ilurkaru newspaper on l\_l

last. e did not wish to ¥
blame to any one, but what he ¥ 'L
to call the attention of the Coul® .y
was this It was usual to 10 ]",10.0”
the margins of Reports from ™. ..h
Committees the communications ¥ ho
were received on the subject OO e
Bill referred to them, Standing

67 provided as follows :—

tho
“ All written communications ‘:n snfor
sulject of Bills publishod for genert ¢ o
mation ahall bo addressed to the (¢! R
Council, who shall entge tho "‘""“_"wre( by
all sueh petitions as shall be g o com
the Council to he referred to tho S ; col’ye
mittee on the Bill, to he printﬂ(_l, “"“ ch gelel
thereof to be forthwith laid before # \lelub"r
Comrittoe, andto bo sent to ench ?
of the Council.,”

“,Pft‘

ord
yub at

ITe believed that these Pap
sent to him some months 98 )orl“l
difforent times, and he P"“‘()"Ilmhl}‘l
having read the first prg0s but nt pil
laid them aside until the P"e'q»(‘n and
should como on for considerstlés pe
as he had not seen them lmtu:NLl y [
Report of the Scleet CommBjob
uttention wus not  drawp





